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Heard Mr.,D.Subrahmanyam, learned counsel £

and Mr,K.5.Rama Prasad for Mr.K.Ramulu, learnsd staj

for the respondents, ,

2. There are 3 applicants in the OA, The date
Gt B ,

of applicants as RTELaaéeqﬁate oﬁ,regula:isatidn_gs

Asgjistants 1s given in Annexure.—a;of_the_pA,,jETpn
. l

it is seen that the applicants 1 and 3 were re&;ular

year 1988 and the second applicant in the year 1989

submitted 4 representationifor sanctioning them the
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1, Shaik Mohd, Ghouse I
2. P,Rajendra Prasad |
3. K.Balachandraiah .o Appliéants,
e |
|
Union of India represented bys: .|
1, Chief Post Master General, Andh¥a [
Pradesh Circle, Hydersbad, ’
2. Senior supdt, of Post Offices, -
Prakasam Postal Division, Ongole, .+ Responcernts,
- s [
Counsel for the Applicant eo Mr.K.S.RLAnjaneyulu
Counsel for the Respondents .o Mr,}fi:.Ramalu
| o |
CORAM 5 |
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Productivity
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are at Annexure-4, 5 and 6 respectively, It is Stated that these

representations are not disposed of so far, ILeamed [counsel

for the applicant submitted that this is a covered c§g

se ard

similar relief had been granted to number of applicants in the

previeus OAs, Hence he prays that similar direction [may be given

in this OA also,

3. The relief in this OA is that the benefit of t
in a similar case OA,611/94 dated 31,5,94(A-1) may bs

to the applicants also by granting them P.L.Bonus dui

he judgement
extended

ing the

period they worked as RTPs, The representations submitted to the

. R
concerned competent @uthorith?E still perding, “The

relies on the judgement of this Tribunal in OA.611/9¢

applicant

dt.31.5,.94

and OA,617/95, dt.9,.5,95, R2 should dispose of the yepresenta-~

tions taking due note of the directions g€iven in the
referred OAs if those OAs are applicable to the appli
Time_ for:compliance is 3 months from the date of receg

a copy of this order.

4. . .. _The OA is orderecd accordingly at the admissig

itself, No costs,

above
cants herein.

ipt of

n sStage

( R".R‘AN"GARMAN )
Member (Ad¢mn, )

Dated : 19th July, 1996

( Dictated in Open Court )
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0,A.879/96,

Copy to:—~ N

1. Chief Post Master General, Unicn of India, A
Hyd.

2, Senior Supdt of Post Offices, Prakasam posta
Ongole, -

3, One copy to Sri. K.S.R.Anjaneyulu, advocate,
4. One copy to Sri, K.Ramulu, Addl, CGSC, CAT,
5. One copy to Library, CAT, Hyd,

6. On= spare COpY.

Rsm/-

L P.Circle,
L Division

CAT, Hyd.

Hyd .




THE CENTRIL ADfMIN
AYOERYBAD BENEH BYDZR: 840

THZ HON

Q;(g M R/

TYPED By
COMPARED @Y

"\
-
p ¥ =

CHECKED BY
APOROVED gy

ISTR-TIVI TRIBYUNAL

+

"BLE SHRI RL,RANGAZHJAN: M(R)

DP-TED:.'_. | /?/?/ef

ABROTR/ 2UDGEME NT

gup‘ i:'JS./RAIT._/P D ”ﬂ

G.,A NG,

ADMITTED

130520
DISMISIE!
, DI5ME5520

ORDEA

YLKR

/RE

ZJICTID - | .

ORDER AS TO £0575.

doo o
=09/ 24

AHD INTERIM DIRTCTIONS 1S3YTH
8F WITH DIRECTIONS

AS YITHDRAGN o

II SOURT

.&Qw

%—ﬂw b peotet 'ﬁfsm
Cagtd Pomimswative Titomal .
cor DESPATTH

=9 AUG 19 N:TJ'

gaTm rsﬁﬁ% ]
BYRERARAD HERCH  §

"

'_._-'-—"‘mf-'- L R
) -





